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Ceatral Administrative Trifeaiial

Prindpal Bencfe

R.A.NO. 131/2005 in

O.A. No. 1460/2004

M.A.NO.1220/2005 ]
i

New Delhi, this the fiay ofJuiy, 2005

Hoa'ble MrJustice Y.S. Aggarwal, Ch^rmsii
HoH'ble Mi\S.A. Singh, Member(A) |

Jagmal Singh s/o Shri Deep Chand,
R/oH.Nq. 69A,
BabaHaiidas Nagar,
Behind New Grain Market,
N^afgfa'h, NewDelhi - i 10 043. ...Applicant

Versus

1. Union ofIndia through
Secretary,
Ministry ofHome Affairs,
Government ofIndia, New Delhi.

2. Govt. ofNCT ofDelhi through its
Chief Secretary?,
Seci-etariat, I.P.Estate, New Delhi.

3. Commissioner ofPolice, ;
Delhi Police Headquaiter,
I.P. State, New Delhi. .. ..Pvevspoadents

Ordcr^^Y CircalatioK)

Justice V.S. Agganyal^ ChairmaH

Applicant had filed O.A.1460./2Q04. On 23.1.2005, it was ailovu-sd in part

and it was directed that the pay of the applicant should be fixed in the pay scai^
I

of RS.550Q-S000/-. The arrears were directed to be paid to the applicant.
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2.Respondents seek review of tiie order snd iiave even filed an,

application for condonation of delay. Tiie application has been fiied on

13.6.2005.

S.The sole ground taken up for condonation of delay is that ri took time inj

correspondence and, therefore, the dsiay may be condoned.

4.Whenever delay is sought to be condoned, just and sufficient grounds

should be forthcoming. The plea so taken cannot be said to be a good ground to

condone the delay.

5.Even if v^e go into the merits of the matter, a review Is not a re-hearing.j
I

It is not an appeal against that order. If there is any error apparent on theface of

the record, only in those circumstances, review would be permissible.

S.The grounds taken up on merits are that this Tribunal cannot go into th^

pecuniar '̂ benefits and it cannot be given prospectiveiy.

7.The questions as such have been considered and O.A. v^as allov^cl

taking stock of the facts. There is no error appsrent on the face of the record:

The grounds so taken do not make a good ground to that effect.

S.Resultantiy, the review application being Vi4thout merit must fall and is

dismissed in circulation. /g

lAi/^
(S.A. Sinm ) (V.S. Aggas-wal)
Member!'A) Chairman
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